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. . Acopyofthe ORDERdated ...... /N &7 0 0. ... . passed by the Hon'ble

-

i Tribunal in the above mentioned case is forwarded herewith for necessary action.’,

/Lz‘ W/C LC)"‘\/ None for applicant. ' '
/ Shri S.P. Singh, counsel for the respondents.
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. ‘ 2. Heard the fearned counsel for the rcspondcn’is and
[r“' j / /77/4 carefully peruscd the records. b
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/ ﬁ 3. The learned counsel for the respondents have

drawn our altention towards para 7 of the order passed
by the Tribunal on 17:12.2004 in OA No. 616/2004
- wherein it has beén held that “[H]ence, after considering
all the facts and circumstances of the case we are of: the
- considered opinion that the Original Application d’e'scrves . |
to be allowed and thereby the show cause notice dated
27.2.2004 (Annckure-A%) and order dated 7.7.2004
" (Annexure R-1) are quashed and set aside. The applicant

shall not be entitled for any back wages”. He has also f

3 .
nr LA \ drawn our attention towards para 7 of present CCP
TN . : v
: AV AV wherein the applicant has stated that the respondents are
L .
- . . . ,
. (/\g\ | not paying him salary since July 2004. The 1eamed.
({ 5@ R counsel for the respondents has however stated that only
' py R’F{w TRAM back wages were not paid to the applicant, but the salary -
SRR Sifervo is continuously being paid to the applicant. Hence, the
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3. In view of the aforesaid facts, the prcccnt CCP is}
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dmmsud as m[ructuouc Notices are dlqclmrgud
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(Madan Mohan) ' ' (M.P. bmgh)‘
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